Harpana Gouernment Gazette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana
No. 71-2019/Ext.] CHANDIGARH, FRIDAY, APRIL 26, 2019 (VAISAKHA 6, 1941 SAKA)

ERATIT IR
JMEHTRT TAT BRI AT
S
eI 26 31, 2019
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T A & WIaR il RR &R &7 SUSY HRal & SR Sad AT & gRT 107 B SU—eRT (4) 31
MAGNT I Fh Bl 2 [ AT IHBT I8 FAME &1 oar & & eidicaal ol O 719 &1 Yakh ae &
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fpy Ty € iR I ARAFTH BT 9RT 30 BT JU-URT (1) H EHT AT & UfrdexT & forg Suefeg i fam
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R Y A, RIN IR,
JATGRIET TAT BRI AT |
HARYANA GOVERNMENT
EXCISE AND TAXATION DEPARTMENT
Order

The 26th April, 2019

No. 59/GST-2.—WHEREAS, sub-section (2) of section 29 of the Haryana Goods and Services Tax Act, 2017
(19 of 2017) hereinafter called the said Act, provides for cancellation of registration by proper officer in situations
described in clause (a) to clause (e) as under: -

(a) a registered person has contravened such provisions of the Act or the rules made thereunder as may be
prescribed; or

(b)  aperson paying tax under section 10 has not furnished returns for three consecutive tax periods; or

() any registered person, other than a person specified in clause (b), has not furnished returns for a
continuous period of six months; or

(d)  any person who has taken voluntary registration under sub-section (3) of section 25 has not commenced
business within six months from the date of registration; or

(e)  registration has been obtained by means of fraud, willful misstatement or suppression of facts:

Provided that the proper officer shall not cancel the registration without giving the person an
opportunity of being heard.



